Andamap alands

€527, Bhri Subbish Ambalam: Wil

@e Mmister of Home Affairs be
eased to state:

) whether It is a fact that Madras

ment have requesteqd the

tre that @ group of Andaman

s in the gouthern-most portion

uring about 200 sq. miles might

Bg made over to their administrative

comtrol for purposes of settlement and
colonisation; and

{b) it so, the action taken thereon?

The Deputy Minister of Home
Affzirs (Shrimati Alva): (a) No, Sir

() Does not arise.

#Kidnapping of s Student in Delhi

Shrl Ram Krishan Gapta:
;8. {sm §. M. Banerjee:

Will the Minister of Home Affairs
ba pleased to state.

(a) whether it is a fact that a 4th
year engineering student of Delhi
Polytechnic was kidnapped from his
room 1n hostel on the 5th April, 1959;

(b) whether it 1s also a fact that a
npte demanding a ransom of Rs 5,000
was found in his room;

(¢) whether any investigations have
Been made 1n this regard; and

(d) it so, with what results’

The Minister of State in the Minis.
€&y of Home Affairs (Shri Datar): (a)
No.

(b) Yes, such a not was found but
it turned out to be falyo .

(c) Yes

(d) The case being fal-e has been
eancelled.

Concessions to Ex-Serviocmen in
Manipar

3530 Shri L, Achaw Singh: Will the
Minister of Home Affalrs be pleased
- state:

i (=) whether ft Is a fact that & notice
was iasued by the District and Sessions
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Judge of Manipur on the 2lst
February, 1980 for gramting sm-geatia
concessions to ex-servicemen employed
in the village panchayats before their
abolition, ’

(b) whether the case of their re-
employment was considered by the
Manipur Administration; and

(e¢) what is the basis of grant of ex-
gratia payment to these men?

The Minister of State in the Minisiry
of Home Affairs (Shri Datar): (a) to
(c) The information is being collect~
ed and will be laid on the Table of
the House,

Utitsation of Coaf

8531. Shri P C Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state-

(a) whether the Coal Councit of
India has recommended any measure
to the Government in regard to better
utilisation of coal;

(b) 1t so, what are the salient
featureg of the recommendations; and

(c) the reactions of Government to
the recommendations?

The Minister of Steel, Mines and
Fuel (Sardar Swaran 8ingh): (a) Yes.

(b) The Coal Council of India
recommended the setfing up of a Fuel
Efficiency Commuttee for evolving
suitable and adequate measures for
achieving optimum economy and effi-
ciency in the use of fuel resources in
the country, principally coal

(c) Government accepted this
recommendation and a Fuel Efficiency
Committee was set up in May 1958,
with the Coal Controller as its Chair-
man.

LAS. and LPS,

3532, Shrl Ayyakannu: Wil the
Minister of Home Affairs be pleased to
state:

(a) the total number of seats reserv.
ed for the Scheduled Castes and Sche-
duled Tribes for the recruitment made
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o the LAS and 1IPB and Central
Sarvices during 1988-59;

(h) wheéther these séits inclutté the

tots]l number qualified in the written
examnation held during 1858.-58; and

(d) the number of persons out of
them selected?

Minister of Btate In the Ministry
of Affairg (Shri Datar): A
statement 13 laid on the Table of the
Sabha [See Appendix VII, annexure
No 40]

Equation of Posts in Madhya Pradesh

3533, Shri Kistalya: Will the Mims-
ter of Home Affairs be pleased to
state

(a) whether the Union Government
have approved the principles evolved
by the Government of Madhya Pra-
desh for equation of posts and deter-
mimation of sgentority of Class I, II
and IIT officers of integrating umits of
Madhya Pradesh,

(b) 1if so, what are the principles so
evolved and approved,

(c) whether the prmaples formu-
lated by the Madhya Pradesh Govern-
ment give equal weightage and treat-
g:nt to the employees of the former

tes,

(d) whether the nature and dutes
of posts held by the officers in merged
‘States of Chhatisgarh and Rajgarh of
Madhya Bharat were given the same
consideration, and

(e) it not, the reasons therefor?

The Miuigber of State in the Minfs-
try of Bome Affalrs (Shri Datar): A
slatement ds 1aid on the Table of the
m}w« Appendix VII annexure

VAISAKHA 4, 1851 (SARA)

Written Annotrs 1§20
18 hrs.
PAPERS LAY ON THE TABLE

(1) Supplementary Statement
Sixth Seamon, 1858 No VI
[See Appendix VII, annexure
No 43}

NoTmFicATIONS UNDER FOREIGN ExcRANSE
RecuLATION ACT

The Deputy Minister of Fingnos
(Shri B B Bhagat): I beg to lay ma
the Table, under sub-section (3) o
Section 27 of thé Foreign
Regulation Act, 1047, a copy of each
of the followmg Notificationg:—

(1) GAR. No 17 dated the lith

the Forelgn Exchange Hegule-
1852, [Puced W
ﬁ?zdmu. No. L7 187/,





